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New Delhi: this the | day of pril, 1997,
HON 'BLE MR, S, R, ADIGE,MEMBER(A) s
HON 'BLE DR. As VEDAVALLI, M @B ER(D).

Narender Singh & others ., es....fpplicants,
Versus

UUI & others 00000000, 000000000 Respot'}dg'jtso:.‘5

_ORDER (BY CIRCULATION)
BY HON'BLE MR.S.R.ADIGE , MABER(A).

Perused the R, ,,iS.,

2, Paragraph 7 of the (Casual LabourerS(Gran.t of
Tgnpofary Status & Regul arisation ) Scheme ,1993
isgued by mMP & T®s O.M.’datgd 10,9.93 itself clearly
specifies that despite confement of temporary status
the .services of a casual lazbourer may be dispensed
vith, The only stipul stion is that 1 month%s notice
has to be given in writing. .uages for the notice
period are payable only for the days on which thg
causal labourer is engaged 1n worke, As applicants. _
were not issued any notice in uriting and uere |
angaged right upto the date of dis‘engagemsnt.,
respondents were directed by our impugned judgment

to pay applicants' 1 months' yages in lieu of no tice,

3. Review applicants-have also rsferrad to para 6

of tHe aforesaid U.N;, but that relates to Casual
Wrkers employed in industrial estsblishments o
uhqm provisions of the I,p.,Act would applye It has
nouvhere been pleaded that applicants are casu.al

wrkersy employed in an industrial es tablishment,
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4, In our impugned’ judgment we have already
dlrected respondents to consider re=sngaging the
review applicants subject to availebility of work ang
in preference to outsiders and those with overall
lesser length of past ser\nceao In absencs of uork,

no direction can be issuesd to re:apondgnts to re-engage

review applican ts _

5 | The impugned judgment therefora warrants

no interferen ce aﬁd both the R, AS are L‘ejectado’
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